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R NR STN rafcua)  
Sir, we should know what is ha en
ing.

S R M D  M .  a seek
ing his guidance,  want to know, 
what rocedure  should adot.  (n
terrutions

MR, SP R s  hae inti ated 
to you a nu er of ties, in such 
cases, you write to the Seakr.
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MR SP R ou hae already 
written to e  hy do you raise it 
in the ouse

S R TRM  S Sir, y 
su ission is that, there are otions 
which you hae aditted  the list. 
et there e a discussion ecause lot 
of ad things are coing out aout 
the Maruti iited  et there e a 
discussion  There are any skeletons 
in the cu oard (nterrutions)

MR SP R Mr, Madhu i aye, 
you wrote to e and  receied it 
only this

S R M D  M   sent it 
efore 10 clock,

MR. SP R fter all, so any 
things coe to e, t will e sent to 
the Minister  hy do you raise it 
ery day in the oule, such ues

tions  ha inti ate yo wfist 
action is taken.

S R S M. NR  Sir, kindly 
hear e for a inute

MR SP R This should co e 
under roer for.

S R a M NR   Sir, you 
ay kindly ask the Minister of aour 
or the ndustries or the o erce 
Minister to ake a stateent in this 
case  They are getting oney fro 
the entre, They are roducing

MR SP R This should soe 
under roer for

S R S M NR   hae een 
saying aout this for the last four 
days  Ten  thousand  workers  of 
Swadeshi otton Mills, anur are on 
the streets  This is run y Ms Sita- 
ra aiuna and Raara aiurla. 
The hief Minister ol P has issued 
instructions to oen the tetile ills. 
They hae illegally closed it, llegal 
lock out is going on  fifty er cent of 
the roduction goes to Defence, They 
hae the cheek to flout the instruc
tions  of the hief Minister  The 
entre should ste in,  regard ic this 
atter  The Mills should e oened 
under DR  oernent should take 
strict action against  these aiuria 
rothers who are holding the country 
to ranso  (nterrutions)

MR SP R   a not aking 
an ecetion  ll such atters should 
e raised in the roer for, after due 
notice and after due erission hen 
you get off hand they are not taken 
notice of   Please sit down

1210 hrs.
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S R TRM  S (Diaond 
arour)   had gien notice f a 
otion of  riilege on the Mohan 
Dharia issue against Shri nder ura 
There is no further infor ation to e
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elicited tro the  Minister  ecause 
yesterday Shri Mohan Dhana ad 
clearly and categorically stated that 
nless Shri  ural e ressed,  his 
regret with regard to the alicious 
and faricated announceent ade y 
R, he has to roceed with a ri
ilege otion  n that contet, 1 hae 
studied the whole thing  and the 
deates, and hae taled a riilege 
otion this orning

Now the uestion inoled in this 
case is that the announceent ade 
y R on 5 March tantaounts to 
a Show ol conte t to your goodself 
and also to the Rashtraat. ecause 
you had allowed the Minister to ake 
a stateent under the a roriate rule 
ecause you know that he had resign
ed and had not een disissed, re
oed or dro ed, and the Rashtraati 
haan co uniue also ade it 
clear that e had resigned  ut the 
way it was ut out y R for the 
consu tion of illions of listeners 
was soething different  t is a clear 
ase of reach of riilege

S R   N  (anara)  want 
to know whether it is the leasure of 
the hair that all the notices we hae 
gien will e descried in detail dur
ing the ero hour

MiR. SP R  hae not gien 
consent to it, ut  hae allowed hi 
so that  can undertsand what he says

S R TRM  S  More
oer the R news roo cannot e 
euated with that  of riate-owned 
newsaers ecause R is a wholly 
goernent-owned and controlled in
stitution   would ut R announce
ents on ar with the aette of 
ndia  So whateer annunceents are 
ade y R aount to goernent 
announceents. t is not to e euat
ed with a riately-owned ress or a 
riate co any

Therefore, it is a clear case where 
the oernent has een caught red- 
handed in utting on the air for ass 
consu tion in thia country, ecause 
R enoys onooly as tar as road

casting is concerned, such ersions, 
ft shows conte t of the ruling gien 
y your goodself, the Seaker of ok 
Saha, and also the ulletin issued 
fro Rashtraati haan

 would hu ly reuest you to con
sider this  ither Shri ural e
resses his regret efore the ouse, 
as desired y Shri Dharia ery right
ly he has een ery kind or if he 
does not do so, let the atter e sent 
to the Priileges o itee There ff 
no ore infor ation to e s-ought fro 
the Minister  this regard,

S R P  M M T (hanagar) 
This is a disresect shown not only 
to the President ut also to the hair .

MR SP R  a not allowin 
any other e er  Please sit down 
hy are you so i atient

 will see oth the stateents, of 
Shri Dharia and the Minister, ade 
yesterday and  will try and for y 
oinion aout it  ut there  do 
agree  do not know as to ow to ut 
itthat technically it was a resigna
tion  Soe aer writes disissed, 
soe aer writes dro ed,  ut 
they are not chosen for this otion, 
and only  ,R, is chosen

S R S M NR  (anur) 
e has actually resigned

MR SP R The actual osition, 
you know, is that it is always deddad 
on the adice of the Prie Minister 
hen out of a liing ainet soe
ody goes it is generally taken in 
co on arlance as eing  dro ed. 
The Minister says that such and such 
a aer said this, and trerefore -R, 
also said this ut the otion has not 
icked u those aers, it has icked 
u only the ,R  will hae to see 
what the stateent is.  did not 
ha en to e here yesterday  Mr. 
Deuty-Seaker was hene. e gae it 
a little while efore  left   win see 
his oserations,  will see eerything, 
and for y oinion as to how the 
atter stands,



S R P  M  ( odhra) The 
newsaer cawe out on the 2nd, and 
the ll ndia Radios announceent 
was on the 5th.

S R TRM  S My only 
hu le su ission is...

MR. SP R  ou hae ade 
your su ission. Paers to e laid,
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Main Reco endations of the To ac
co cise Tariff o ittee re. en
tral cise Tariff on Toacco and its 

roducts

T  MNST R F ST T N T  
MNSTR  F  FN N   (S R 
PR N  M R M R   
eg to lay on the Tale a coy of the 
Main Reco endations  (indi and 
nglish ersions)  of the  Toacco 
cise Tariff o ittee regarding the 
entral cise Tariff Structure  lor 
Toacco and its roducts other than 
cigarettes.  (Placed in irary. See 
No. T-918375.

Reiew and nnual Re ott of Mogul 
ike td.,  o ay and  Merchant 
Shi ing  ( wccs and  Sal age) 

end ent Rules, 1975

T  MNST R F ST T N T  
MNSTR F S PPN ND TR
NSP RT (S R . M. TR D) 1 
eg to lay on the Tale

(1)  coy each of the following 
aers (indi and nglish 
ersions) under su-section 
(1) of section 610 of the 
o anies ct, 1996

(i) Reiew y the oern ent 
on the working of the Mogul 
ine iited, o ay, for 
the rear 1972-7.

(ii) nnual Reort of the Mogul 
ine iited, o ay, for 
the year 1978-7 along with 
the udited ccounts and 
the co ents ol the o
troller and uditor eneral 
thereon. Placed in i
rary. See No. T-91675.

(2)  coy of the Merchant Shi
ing (irecks and Salage) 
end ent  Rules,  1975 

(indi and nglish ersions) 
ulished in Notification No. 
.S.R. 259 in aette of ndia 
dated  the  22nd  Feruary,
1975, under su-section (3) of 
section 58 of the Merchant 
Shi ing ct, 1958.  Placed 
in irary. See No. T-9165

Delhi Municial or oration (lec
tion of ouncilors)  ( end ent) 

Rules, 1975

T  DP T MNST R N T  
MNSTR  F  M  FF RS 
(S R F. . M SN)  eg to lay 
on the Tale a coy of the Delhi Muni
cial ororation (lection of ouncil
lors)  ( end ent)  Rules,  1975 
(indi and nglish ersions) ulish
ed in Notification No. F. 2(30)73- S 
in Delhi aette, dated the 11th Fe
ruary, 1975 under su-section (2) of 
section 79 of the Delhi Municial 
ororation ct, 1957. Placed in 
irary. See No. T-916675.

Na y eae  (Second end ent) 
R oulations, 1975

T  DP T MNST R N T  
MNSTR  F  DF N   (S R 
. . P TN )  eg to lay on the 
Tale a coy of the Nay eae 
(Second  end ent)  Regulations,
1975 (indi and nglish ersions) 
ulished in Notification No. SR.. 77 
in aette of ndia, dated the 1st 
March, 1975, under section 185 of the 
Nay ct, 1957. Placed i irary. 
See No. T-916775.
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